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A,I.T.T. OF T.E.U.C.IIT

Shri, M. L, Paswan, Registrar Incharge,

® e ® 00 00

Leafneé Counsel for the applicanﬁ is present, The
| application is free from defects, Let it be rééisteﬂred and
| placed beforethe Ho_n“bl,e" Bench for hearing on admission,
- fixing 01.05.96,

L4

( M. L, Paswan).
Redl strar ‘I/C

Counsel for the applicant,v :"Shri'S.K.Singh.
| Shri s. K.Singﬁ, learned coumsel for the applicant _ -
brought to my notice that a similar and identical matter
(is being hieard Jon the 9th May, 1996. He prays that this
0.A., may be Ciubbéd dlongwith the other O,A. Prayer
granted. List this case on 09.4'05.1996 for é.dmiSSiop.
elA?

(N. K. Verma)
Memb=r (A)

ﬁunsel for the applicant B Shri H. K.&mbastha.
' Adjourned to 04.10. 1996 for admission,
! _ , - /)\, 1—-—-= -

Member (A)




0A - 234/96

4./ 8.10.96.  Shri S.K. Simnh, .the counsel For‘fﬁe applicant.
| Heard lear ned counsel for ths applicaqt on the
- point of admissidn..ﬁdmit;;ISsuébnotice% to t?e
o respondents returnable within four ueeké askiﬁo.
them to respond as to why the relisfs s%uqht for
in this OA éhould not be aranted. List this caéé.v ;ﬁ;
on 4.12.96 before fge Reagistrar for cuméletion'oﬁ

pleadings.

|
|
|
i
!

-

 /C8S/ i _ o | : ‘ (D @urkayastha)'
: - Member (J)
' ‘ , |
5/16.12, 1996 . None for the partie s. W/s has notgbeen

filed. Noticeé have not been issued t# the
feééondents so far, The applicaht is ﬁﬂﬁﬂﬂ
ulrected to 'issue(inoticés to the respéndents
immeletely. Put up on 20.1,1997 for SR and w/s.

( M.L, Paswan )
- MES, , ~ - Registrar I/c
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O.A, -234/96 | .
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Shri M.K.Ambéstha , learned counsel for the i
applicant is present. On perusal‘of the orderﬁ

no. 4 dated 8.10.1996 it appears that the applig::art
wés directed to file requisites for issuing noticeé

to the reépondents. The s&id order has not been

compbied with a@s yet, The learned counsel for the
appliceént is aga3in directed to file requisites%
fo/r issuing notices to the respondents immediately,

Put up on 4.3.1997 for W/sgn-cl S

| | ( s.P.Sinha )
' . Dy.Registrar I/c

. b

: , , ¥
The le3rned counsel for the applicant i ¥,

:present. He prays for one month's time for filing
rqquisites féf*iSSuing noti ces to the respondents,

‘for'the‘ends of detiCe one month's time is allowved.

Put up on 14.4.1997 for SR and wm.%&

( 5.P.Sinhag) ~
Dy.Registg%;.I/b

1 .

The learned counsel for the applicant is
present. None for the respondents, The learned counsel
for the applicant submits that he hes served a

the O.A, to the respondents counsel Shri Rr, K Choubey.

copy of

Receipt showing service of the 0.A. a@pplicdtion is being

filed before the undersigned, Put up om~12.5,1997 for

W/s, " :
( STP=8inha
Dy.Registrar I/c



9/12,5.1997  None for the parties; No W/shas yet »

been filed. Put up on5.6, 1997 for £3ilj

MPS,

10/5.

MPS,

11/15.07

e, -

SKJ

12./12.9

/cB
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1:30,/.5'0

497

;

/cBs/

.1997' | None for the parties. No. W/s ha§ yet been

.In the circumstances,ulet'it be listed before the

"Hon'bleBench for direction on 15.7.1997,

.97, - W/S not filed so far.

N e o ]
i .
]

I | :

ds a last chance,

Dy.Reglstrar 1/c

filed though sufficient time was given therefore, s

(S»PSlMW )
Dy. Reglstrur I/c

'Noné for the applicant.

- W/s not filed so far. On the reqzest made

behalf of Shri J .N Pan dey, leam ed Sr,Standing Counsel for:

the respondents, four weeks further time is allowed tor the
same. Rejoinder may be filed within t wow ceks ther aft:r.

List on 02.09.1997 for direction. \J$N /

(¥ 2N .Mehro tra)
Vice~Chairman

Four weeks further time“

i$ allowed for the same. The applicant may file r3301nder

within two weeks ‘thereafter. List it on 5.11.97 ﬁor d¥rection.
\ .

(V.N. Mehrotra)

: Vlce-chalrman
11.97. o U/S not fllad S0 far. Four weeks further time is

alloued for the same. The re;oxndag_may be filed ulthxn
.two weeks theraafter. List it on 14.1.98 fo?/b rectieon.
(V.N. Mehrotra)

Vice~-chairman




O. . :" 234/96 -

14/15,01,98 . Shri S.K.Singh, counsel for the applicant.

on the reguest made on behalf of - the G‘~C:'
for the responoentq tWwo weeks. turthe.r time is allowed
for filigg W/s. Rejomaer, if any, may be filed wlthln«
two weeks theréafter. - '

List for girection on 23,03,1998, QQT

SKI o : : - Vice-Chairman

14/2»3-03.98 - The learned SSC for the respondents prays
for anq is allowed four weeks tlme to rlle W/s .
ReJomaer, if any, may be flled w:Lthm two weeks
| th::x:eafter. o ' .
' L.‘Lut on 28, 05 1998 for dlrectnorQ

(L . Ko Prasad) (VNI%hmtm)
SKI - Member(a) . . ' ' yice~Chairman

1 15,28.5..98 W.S, not filed, Four ‘?Jeeks‘ further time
is allowed to file‘W.S. Rejoinder, if any, be filed
within three weeks 'thei‘éafter s List on 28.8 .98

for direction. SR &
e B N

’ ( LQR.K.'Prasad ) - ( V.N. Mehrotra )
Member (A) ' ' Vice-Chairman
16/28.08;98 R Rejoinder not filed so far. four weeks
| o fur:thex: tixne is allowed for the same, List on
25,11,1998 for direction. | )
S (\}\ /
S ‘ ~ (V,N.Mehrotm)
. Prasad) ~ (V,N.Mehro
'SKJ (mer (a) * Vice-Chaiman



0A - 234/96 | B ;ﬁ \\
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17:/-25.11,98. None for the parties. W/S not filed %o fi

Faur ueeks furthar tlme is alloued for the same, RX

\ ‘ AY

1f‘ any, may be filad mthm two wasks thersafter. L

9.2.99 for diraction,
/CBS/ (LAKSHMAN JHA) | . (L.R.K. PRASAD
MEMBER (3) iwmamgééxgn) "

18./ 9.2.99., None for the pattles. Llst it on 28. 4, /99 ror

“
dirscti on. . ' '
o | h : ' M(‘s@ Sl ¥
/ces/ ~ (L AKSH@@yJHA) : . (L‘.R K. pR‘AS?’-\D )-:'.‘
~ MEMBER (3)

T, MEMBER (A)

[V
-

19/281,0 ‘.99 hri 5.K.Singh, counsel for the applicant.

07.05,1929 for &irection.
(SNardyan)

SKI Vice-Chairman

Membe r (X7

AN hY

20./ 7.5.99. Shri S.K. Singh, the counsel f or the appllcant.

\
PlElengS are complete. List it on 30. 7.-9 f‘or

\ .
/cBs/ (S« NARAYAN)
MEM BER (A) VICE~CHAIRMAN
' 2“1/30.7.99' For want ot tlme,let it be lkisted tor hearing
R on 1 9,99 :
" AKJ ‘ t ' (L, JHA)
MEMBER(A) MEMBER (J)

22/01;09.99 For want of time, the hearing is adjourned
21,10,1999,

R\P454>JL’\\\\\, et

(L. HningTiana; | gS.Na_raxan)
SKJ Member (A) ' _ VAlce-\J?aJl.:man
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| "237/,21.10.99.
i

‘Fer want of 'time, hesaring is adjourned to 6.12.99, i

(L. HMINGLTANA) (5. NAﬁE?ZQE

. /ces/
; . MEMBER (A) - VICE-C HAIRMAN

3 24./ 6.12.99,

For want of time, k hearing is adjourned to 7.1.2000.

N My

| /cBs/ (L. HMINGLIANA) | | (s. NA&ﬁT@G;
1 | M BER (A) | - . VICE=CHAIRMAN

25}7,1.2000 None for the applicant.

List it for hearing on 24.1.,2C00,

T

: _ = ® O st

5; ( Lakshman Jha ) ( L.R.x, Prasad )

L MES, . Meémber (J) Member (A)

{,

I

|

26 ’

124.1.2000 o /

| M | None for the applicant. By way of

h '~ last chance, list it for hearing on 2.2.2000.

i 1f nobody appears on the next date, the case:

| shall be disposed of. :

;i / J)L , pm——

7 ' (L.R.K.Prasad)

1 : (L.Jha) : -

| Member (J) Member (a) ,j

' o

i
i
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27/2,2.2000

None for the applicant, . ’l'»‘; ' ':f*

Sh. H.P.Singh, ASC. for the respondents&~”;é RS
e aypeare from the record that nelghér '

applicant. nor - hls counsel appeazd in this s

case on last OCCdSlOQ. In terno of ordeﬁ

dated 24, 1 2000 thls QA 1s d;smlssed for defgult;

(L.JHA)
. - MEMBER{(J)

, 7 (L.R.K.PRASAD) N
. .. MEMBER(A)




